Regional Office Ph. 02932-231616

\_,"\\.' N - ~ - -
-l Rajasthan State Pollution Control Board
N\ SA-6, Mandia Road Industrial Area, Pali-306401, Rajasthan
E.mail: rorpcbpali2018@gmail.com
E-mail
NoRPCB/ROPali/ L-110/ 1ftp _ || & Dated: /g /o j/-20n3°

Humble The National Green Tribunal
Principal Bench, New Delhi

Subject: Submission of affidavit cum compliance report regarding direction dated

31.07.2019, passed by Hon'ble NGT in the matter of OA No. 486/2019, Yashoda

Vaishnav'V/S State of Rajasthan and Others.

Respected Sir,

Apropos above, affidavit cum compliance report regarding direction dated
31.07.2019, passed by Hon’ble NGT in the matter of OA No. 486/2019, Yashoda Vaishnav
VS State of Rajasthan and Others is submitted for kind perusal and further needful.

Regards,

Encl. : As above.

Yours Sincer;{y

(R.K. Bora)
Regional Officer
RPCB,Pali

Copy to: 2/¢ sy

I. Group incharge Mines, RPCB, Jaipur

2. Legal Cell. RPCB, Jaipur 6&—

Regional Officer
RPCB,Pali

ole ~H—
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 486/2019

Yashoda Vaishnav Sarpanch Gram Panchayat Nadol
Applicant

Versus
State of Rajasthan & Others

Respondent

COMPLIANCE REPORT OF THE HON’BLE TRIBUNAL ORDER
DATED 31.07.2019, ON BEHALF OF RAJASTHAN STATE
POLLUTION CONTROL BOARD.

I, R. K. Bora S/o late Shri Badri Gopal Bora, aged 57 years, at present
working as Regional Officer, Rajasthan State Pollution Control Board, Pali

(Raj.) do, hereby submits the compliance report as follows:-

1) That the Hon'ble Tribunal by order dated 31.07.2019 directed inter-alia
as follows:-
«Let the District Magistrate, Pali and Rajasthan State Pollution
Control Board (RSPCB) look into the matter and take appropriate
action in accordance with law and furnish a factual and action
taken report to this Tribunal within one month from the date of
Qr’ receipt of copy of this order by e-mail at ngt.filing@wgmail.com. The

m___, State PCB will be the nodal agency for coordination and

) compliance.”

@ T 6
o

= LN
qi.‘“-“-ﬁ'Q) That in compliance to the direction passed by this Hon’ble Tribunal, the

State Board makes following submissions:-
i, It is submitted that the grievance in said petition before the Hon’ble
Tribunal is basically related with proposed mining in Chhitra Magri

village, District Pali, Rajasthan at the historical mountain by using

the blasting technique etc.

ii. That for the compliance of orders passed by this Hon’ble Tribunal,

the State Board vide letters dated 07.01.2020 directed thczage)(@c? ]O | 8
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3)

4)

magistrate, Pali, Rajasthan State Pollution Control Board, Pali and
Mining Engineer, Sojat City, district Pali to provide the action taken
report, so that the same can be submitted before this Hon'ble

Tribunal.

That in reply to State Board letter dated 07/01/2020, the Mining

Engineer, Sojat City vide letter dated 21.01.2020 submitted factual
position about allotment of mining leases at Khasra no. 4718 & 4719 of
Nadol/Narlai arca. In the said letter the Mining Engineer, Sojat City has
intimated the provisions of Rajasthan Minor Mineral Concessional Rule
2017 regarding allotment of mining leases, procedure adopted for
allotment of mining leases at Khasra no. 4718 & 4719 of Nadol/Narlai
arca, present status of mining leases in said area and findings of site
inspection conducted by mining department on dated 14/01/2020. The
photo copy of Mining Engineer letter dated 21/01/2020 along with
factual report is annexed herewith and marked as Annexure-R/1

(Collectively).

That as per the factual report provided by Mining Engineer, total 05
mines are allotted at Khasra no. 4718 & 4719 of Nadol/Narlai area and
at present 03 mines are in operation. Further, it has been mentioned in
the report that the mining in these mines is done using wire saw without
any blasting. The operational mines have also obtained Consent to
Operate from the State Board. The Status of validity of consent to

operate is as under;,

Plot No. 6 Near Village Nadol
Tehsil Desuri District Pali

 SrNo. | Name of Mining Lease | Date of validity of |
i CTO

|

| 1 M/s Nathu Ram S/o Sh Mangilal 31/01/2024

M/s Star Light Stone 30/11/2023
Plot No. 7 Near Village Nadol
Tehsil Desuri District Pali

3 M/s Surya Marketing 30/11/2023
Plot No. 8 Near Village Nadol
Tehsil Desuri District Pali

2020,09,1C
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The photo copy of Consent letters dated 07.01.2019 and 16.04.2019 is

annexed herewith and marked as Annexure-R/2 (Collectively).

5)  That the District Magistrate, Pali submitted the compliance report of the
Hon’ble Tribunal order on 03.09.2020, copy of the said compliance report

was also forwarded to RSPCB through email.

6)  That in the light of submissions made herein above, it is requested that
the compliance report may kindly be taken on record and the original

application may kindly disposed of with respect to the State Board.

Gomr
(R. K. Bora)
Regional Officer, RSPCB,
Pali

2020/09,10 1905
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 486/2019

Yashoda Vaishnav Sarpanch Gram Panchayat Nadol

Applicant
Versus
State of Rajasthan & Others
Respondent
INDEX
S.No. Particulars Page No.
s Compliance report of the Hon’ble Tribunal order 1-4
dated 31.07.2019, on behalf of Rajasthan State
Pollution Control Board.
2. DOCUMENTS
Annex-1- Photo copy of Mining Engineer letter 5-8
dated 21/01/2020 along with factual report
(Collectively).
Annex-2- Photo copy of Consent to operate letters 9-17
(Collectively).
Gorn
(R. K. Bora)
Regional Officer, RSPCB,
Pali

2020,09,10 19:0
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Regional Office pali

Rajasthan State Pollution Control Board

S SA-6, Mandia Road, Industrial Area, Pali
Sy Phone: 02932-231616
W

Registered

File No F(Mines)/Pali(Desuri)/1817(1)/2018-2019/255-258
Order No 2019-2020/Pali/4064 Date:  16/04/2019

Unit Id : 97,889
M/s Nathu Ram s/o Sh Mangilal

Plot no. - 06, at near village - Nadol, Desuri, Pali (raj.), Nadol
Tehsil : DesuriDistrict :Pali

E-Mail : omprakashchouhan83@yahoo.com

Sub:  Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981and under section 25/260f Water (Prevention & Control of
Pollution) Act, 1974 for your Minor Mineral Mine at near Village-Nadol, Tehsil-Desuri,
District- Pali (M.L.No-Plot no-06. ).

Ref: (i) Your applications dated 19/02/2019
(ii) Received on 19/02/2019

Sir,

In view of the details submitted vide your above referred applications/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981and under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974

is hereby granted for carrying mining activities. This consent is subject to the following

stipulations:-

1 That this consent is being granted in favour of M/s. Nathu Ram s/o Sh Mangilal, a
Mine of Minor Mineral having M.L.No.- Plot no-06. in an area measuring 3.0000
Hectares at/near Village-Nadol ,Tehsil-Desuri,District-Pali.

2 Thatthis consentis valid for a period from 16/04/2019 to 31/01/2024

3 That this consent is valid for following mining activities :-

Signature yglid
] Orgialy g )?
Mineral Permitted Mining Ca@é@%
1 GRANITE 200000.0000 TPA M

2020,09,10 19:09
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Regional Office Pali

- Rajasthan State Pollution Control Board
—fashan SA-6, Mandia Road, Industrial Area, Pali
oy Phone: 02932-231616

o\
Registered

File No F(Mines)/Pali(Desuri) /1817(1)/2018-2019/255-258

Order No 2019-2020/Pali/4064 Date: 16/04/2019
Unit Id : 97,889
4 That you shall achieve following standards in ambient air in mine area / mining
activities.
Pol:lutant ] Standards fgr Ambient Air Standards for mining activity ]
SPM 500 pg/M* SPM = 600 ng/M3
S02 ) 120 pg/m3 | (To be measured between 3
NOx ) {20 ng/M? | to 10 meters from mining
A tivi
co 5000 pg/M? activity)

S5 That the Mining unit shall maintain zero discharge status of waste water from the
premises. No trade effluent shall be discharged inside/outside mine premises.

6 That your mining will not intersect the Ground Water Table during the

consent period

and the permission from the Central Ground Water Authority shall be obtained for
intersection of Ground Water Table/ abstraction of ground water, if any and submit a

copy of the same to the Board.

7 That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-Plot no-06. and a separate Consent to Operate is required

to be obtained for any other Mineral mining/ processing/ beneficiation
any and for any addition/ modification/ alteration or change in process.

Plant/process if

I. That suitable air pollution control arrangements will be installed to
control fugitive air emissions generated from the process or handling of

raw materials.

II. That no trade effluent will be generated from the process. The domestic

effluent, if any shall be treated through Septic tank/ Soak pit.
III. That the lessee shall submit new approved mining plan before
submitted mining plan/Scheme. Si
IV. That the mining shall be carried out as per submitted apprmg

plan/scheme. 16 ¢

expiry of
gnature yqli

2020,09,10 19:08
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Regional Office Pali

Rajasthan State Pollution Control Board

e SA-6, Mandia Road, Industrial Area, Pali
S Phone: 02932-231616
AN\ |/

Registered

FileNo  F(Mines)/Pali(Desuri)/1817(1)/2018-2019/255-258
OrderNo  2019-2020/Pali/4064 Date: 16/04/2019

Unit Id : 97,889

9 That the project proponent/lessee shall also strictly comply following
specific conditions:-
l. That this consent is issued to the unit on the basis of documents
submitted by the applicant, if any discrepancies is found in the
document/facts submitted by the unit then the consent shall be treated as
revoked without any further notice and the unit shall be liable for action in
accordance with provisions of law.

II. That this consent is valid subject to the fulfillment of the other entire
statutory requirement in other laws/acts/rules as applicable & all orders,
directions, guidelines and standards laid down by the board from time to
time shall be complied with.

1Il. That this consent “does not absolve the project proponent from the
other statutory obligations prescribed under any other law or any other
instrument of force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time being in force, rests
with the industry/unit/project proponent”,

IV. That the project proponent shall obtain Environmental Clearance
and/or Wildlife Clearance from the Standing Committee of the NBWL, if
and as may be required under the Environmental Protection Act, 1986 or
the Wildlife (Protection) Act, 1972 and any orders of the Hon’ble NGT or
the Hon’ble Supreme Court.

V. That this Consent is granted for the production capacity up to Mineral
Granite 200000.0 (MTPA) Metric Ton Per Annum.

VL. That the lessee shall not increase the production beyond the consented

Production capacity.

VII. That the lessee shall apply for renewal of this consent at least 120
days in advance prior to expiry date of this consent letter else additional
fee shall have to be deposited in accordance with the Rajasthan Water &
Air (Prevention & Control of Pollution) (Amendment) Rules 2016.

VII. That the lessee shall have to comply with the Guidelines for
Abatement of pollution from mining operations issued by the Board vide
letter no F.14(38) policy/RPCB/ Plg/ 2786-2817dated 15.07.2011. The

guidelines are available on website of the board (www.rpch.nic.in). SUfee

IX. That the lessee shall comply with the standards, with respect to

( 2 Z Qy&‘)”‘“ \ \
S ?fil“.‘.ﬂ\c“
o
it

2020,09.10 19:03
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Regional Office Pali / /

Rajasthan State Pollution Control Board

—_Raasthan__ SA-6, Mandia Road, Industrial Area, Pali
‘ Phone: 02932-231616
S
W

Registered

File No F(Mines)/Pali(Desuri)/1817(1)/2018-2019/255-258
ate: 16/04/2019
OrderNo  2019-2020/Pali/4064 Date /04

Unit Id : 97,889

National Ambient air Quality, as prescribed vide MOEF notification No. GSR
826 (E) dated 16th November, 2009.

X. That the lessee shall comply with the MOEF notification S.0. 2731(E)
dated 09th September, 2013 and amendments thereafter.

XI. That the lessee shall develop plantation as per specified norms in at

least 33% of the lease area to maintain ambient air quality around the
lease area.

XIl. That the lessee shall submit point wise compliance of this consent
order at the time of commissioning of the project or as per schedules
mentioned in the guidelines for Mining Industry by State Board.

XIII. That the lessee shall comply all the conditions as imposed in
Environmental Clearance letter issued from District Level Environmental
Impact Assessment Authority, Rajasthan vide letter
No./DEIAA/Pali/Sectt/Project/Cat.  (B2)/EC/18-19/425-436 dated
30.11.2018

XIV. That, the lessee shall obtain separate consent to establish for any
additions/changes/alteration/expansion.

XV.  That in compliance with NGT order dated 15/07/2015 in the matter
of M.A. No. 680 of 2015 Original Application No. 123/2014 you are directed
to remain aware about each decision/ order/ judgments in this regard and
comply the same,

XVL. That this consent is issued without physical verification of the mine
area, and on the basis of the copies of valid lease agreement by Mining
Department, and Environmental Clearance letter issued from District Level

Environmental  Impact Assessment Authority, Rajasthan  vide letter
No./DEIAA/Pali/Sectt  /Project/Cat.(B2)/EC/18-19/425-436 dated
30.11.2018 affidavit and other relevant documents submitted by the

lessee. And if on verification any violation is observed this consent shall be

revoked /refused without any notice and legal action shall be initiated
accordingly.

XVIL. That this consent is subject to any order or direction from any Court
of the competent jurisdiction.

XVIII. That top soil shall be stacked separately and used for plantation &

2020,09,10 19:09
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Regional Office Pali
Rajasthan State Pollution Control Board

—hetn SA-6, Mandia Road, Industrial Area, Pali
Sads Phone: 02932-231616
AN |
Registered

File No F(Mines)/Pali(Desuri)/1817(1)/2018-2019/255-258
OrderNo  2019-2020/Pali/4064 Date: 16/04/2019

Unit Id : 97,889

agriculture.

XIX. That no natural watercourse and/or water resources are obstructed
due to any mining operation. Adequate measures shall be taken for
protection of the older-streams, if any, emanating / passing through the
mining area during the course of mining operation.

XX.  That this Consent is liable to be revoked, if any complaint regarding
Air, Water and Noise pollution is received and found correct after
verification and in case Unit fails to comply with the Guideline & Specific
Conditions laid down by the State Board.

XXI. That the lessee shall submit Six monthly compliance report of
Environmental Clearance.

10 That the project proponent/lessee shall comply all the
conditions/decision/ order/ judgments as per notified in ESZ(Eco Sensitive
Zone), if any.

11 That all other general conditions enclosed as Annexure shall be strictly complied with.

12 That this Consent is subject to the conditions as stated above and general conditions as
stated in Annexure. Further, the mining unit will comply with the provisions of the Air
(Prevention & Control of Pollution) Act, 1981& Water (Prevention & Control of
Pollution) Act, 1974 and any such conditions as may be specified from time to time by
the State Board under the provisions of the aforesaid Acts.

13 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/ unit/ project proponent.

14 That the grant of this Consent to Operate shall not, in any way, adversely affect or

jeopardize the legal proceedings, if any, instituted in the past or that stpuld yhe instituted
against you by the State Board for violation of the provisions of thedsdi
made thereunder. ARG
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Regional Office Pali

Rajasthan State Pollution Control Board

“Reasthan__ SA-6, Mandia Road, Industrial Area, Pali
W Phone: 02932-231616
N
Registered

File No F(Mines)/Pali(Desuri)/1817(1)/2018-2019/255-258
OrderNo  2019-2020/Pali/4064 Date: 16/04/2019

Unit Id : 97,889

Encl: As Above

Yours Sincerely

Regional Officer

Copy To:-

1 The ME, Department of Mines and Geology, Sirohi/Sojat (Distt. Pali)/Beawar (Distt.
Ajmer).- To inform that validity of this consent is subject to clearance from Forest, Wild
Life and concerned department w.r.t. Catchment Area of any Water Body, if needed. You
are requested to kindly get the lease examined for above clearances and/or any matter
decided by the court of law and intimate accordingly for revocation of this consent, if
needed.

2 Deputy Conservator of Forest, Forest Department, Pali / Sirohi - With request to kindly
get the lease area examined for applicability of the provisions of different Acts / Rules
related with Forest and Wild Life. In case, clearance is required then intimate
accordingly for revocation of this consent..

3 Master File.
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/ Regional Office Pali
J Rajasthan State Pollution Control Board
/ _Ruasthon SA-6, Mandia Road, Industrial Area, Pali
% Phone: 02932-231616
W
Registered
File No F(Mines)/Pali(Desuri)/1816()/2018-2019/2146-2147
OrderNo  2018-2019/Pali/3949 Date:  07/01/2019
Unit Id : 97,208

M/s Star light stone

Plot no. - 7,at near village Nadol, Tehsil - Desuri, Dist. - Pali, Nadol
Tehsil : DesuriDistrict :Pali

E-Mail : starlight.exports@gmail.com
Sub:  Grant of Consent to Operate under section 25(26) of Water (Prevention & Control of

Pollution) Act, 1974 for your Minor Mineral Mine at near Village-Nadol, Tehsil-Desuri,
District- Pali (M.L.No-Plot No.- 7).

Ref: (i) Your application dated 28/12/2018
(1i) Received at R.O 28/12/2018

Sir,
In view of the details submitted vide your above referred application documents, the
Consent to Operate under section 25/26 of Water (Prevention & Control of Pollution)
Act, 1974 is hereby granted for carrying mining activities. This consent is to the following
stipulations:-

1 That this consent is being granted in favour of M/s. Star light stone, a Mine of Minor
Mineral having M.L.No.-Plot No. - 7 in an area measuring 3.0000 Hectares at/near
Village-Nadol ,Tehsil-Desuri,District-Pali.

2 That this consent is valid for a period from 28/12/2018 to 30/11/2023

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 GRANITE 200000.0000 TPA

4 That you shall maintain the condition of zero waste water discharge from your mining 5
unit. ’
5 That your mining will not intersect the Ground Water Table during thglgngm Nt period
and the permission from the Central Ground Water Authority shall he, .«
intersection of Ground Water Table/ abstraction of ground water, if alfw :
copy of the same to the Board.
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Regional Office Pali

Rajasthan State Pollution Control Board

—Raiasthan SA-6, Mandia Road, Industrial Area, Pali
= Phone: 02932-231616
|/

Registered

File No F(Mines]/Pali[Desuri)/1816[]/2018-2019/2 146-2147

ord i
rderNo  2018-2019/Pali/3949 Date:  07/01/2019
Unit Id : 97,208
6

L Tfla-lt sui.table air pollution control arrangements will be installed to control

fugitive air emissions generated from the process or handling of raw materials.

IL. That no trade effluent will be generated from the process. The domestic

effluent, if any shall be treated through Septic tank/ Soak pit.

1. That the lessee shall submit new approved mining plan before expiry of

submitted mining plan/Scheme. Signature glid

IV. That the mining shall be carried out as

er submitted a ; P
plan/scheme. P pproved mining
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Regional Office Pali

Rajasthan State Pollution Control Board

— SA-6, Mandia Road, Industrial Area, Pali
S Phone: 02932-231616

1 id

File No

Order No

Unit 1d :

7

Registered
F(Mines)/Pali(Desuri)/1816()/2018-2019/2146-2147
2018-2019/Pali/3949 Date:
97,208

That the project proponent/lessee shall also strictly comply following specific
conditions:-

L. That this consent is issued to the unit on the basis of documents submitted by
the applicant, if any discrepancies is found in the document/facts submitted by
the unit then the consent shall be treated as revoked without any further notice
and the unit shall be liable for action in accordance with provisions of law.

Il That this consent is valid subject to the fulfilment of the other entire
statutory requirement in other laws/acts/rules as applicable & all orders,
directions, guidelines and standards laid down by the board from time to time
shall be complied with.

1L That this consent “does not absolve the project proponent from the other
statutory obligations prescribed under any other law or any other instrument of
force. The sole and complete responsibility, to comply with the conditions laid
down in all other laws for the time being in force, rests with the
industry/unit/project proponent”.

IV. That the project proponent shall obtain Environmental Clearance and/or
Wildlife Clearance from the Standing Committee of the NBWL, if and as may be
required under the Environmental Protection Act, 1986 or the Wildlife
(Protection) Act, 1972 and any orders of the Hon'ble NGT or the Hon'ble
Supreme Court.

V. That this Consent is granted for the production capacity up to Granite 200000
TPA, Matric Ton Per Annum.

VI. That the lessee shall not increase the production beyond the consented
Production capacity.

VII. That the lessee shall apply for renewal of this consent at least 120 days in
advance prior to expiry date of this consent letter else additional fee shall have
to be deposited in accordance with the Rajasthan Water & Air (Prevention &

07/01/2019

0
Control of Pollution) (Amendment) Rules 2016. ém

VIIL. That the lessee shall have to comply with the Guidelines for Abatement of
pollution from mining operations issued by the Board vide letter no F.14(38)
policy/RPCB/ Plg./ 2786-2817dated 15.07.2011. The guidelines are available on
website of the board (www.rpcb.nic.in).

IX. That the lessee shall comply with the standards, with respect to National
Ambient air Quality, as prescribed vide MOEF notification No. GSR 826 (E) dated
16th November, 2009.

X.That the lessee shall comply with the MOEF notification $.0. 2731(E) dated
09th September, 2013 and amendments thereafter.

XL That the lessee shall develop plantation as per specified norms in at least
33% ofthe lease area to maintain ambient air quality around the lease area.

XIL That the lessee shall submit point wise compliance of this consent order at
the time of commissioning of the project or as per schedules mentioned in the
guidelines for Mining Industry by State Board.
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Regional Office Pali

- Rajasthan State Pollution Control Board
—Faatran SA-6, Mandia Road, Industrial Area, Pali
W Phone: 02932-231616

N | /4

Registered
File No F(Mines)/Pali(Desuri)/1816()/2018-2019/2146-2147
OrderNo  2018-2019/Pali/3949 Date:  07/01/2019

Unit Id : 97,208

XIIL That the lessee shall comply all the conditions as imposed in
Environmental Clearance letter issued from District Level Environmental Impact
Assessment Authority,Pali, Rajasthan vide letter No. DEIAA/ Pali/Sectt.
/Project/Cat.B2/EC/18-19/424, dated 30/11/2018.

XIV. That, the lessee shall obtain separate consent to establish for any
additions/changes/alteration/expansion.

XV.That in compliance with NGT order dated 15/07/2015 in the matter of M.A.
No. 680 of 2015 Original Application No. 123/2014 you are directed to remain
aware about each decision/ order/ judgments in this regard and comply the
same.

XVI. That this consent is issued without physical verification of the mine area,
and on the basis of the copies of valid lease agreement by Mining Department,
and Environmental Clearance letter issued from District Level Environmental
Impact Assessment Authority,Pali, Rajasthan vide letter No. DEIAA/ Pali/Sectt.
/Project/Cat.B2/EC/18-19/424, dated 30/11/2018, affidavit and other relevant
documents submitted by the lessee. And if on verification any violation is
observed this consent shall be revoked /refused without any notice and legal
action shall be initiated accordingly.

XVIL That this consent is subject to any order or direction from any Court of the
competent jurisdiction.

XVIIL That top soil shall be stacked separately and used for plantation &
agriculture.

XIX. That no natural watercourse and/or water resources are obstructed due to
any mining operation. Adequate measures shall be taken for protection of the
older-streams, if any, emanating / passing through the mining area during the
course of mining operation.

XX. That this Consent is liable to be revoked, if any complaint regarding Air,
Water and Noise pollution is received and found correct after verification and
in case Unit fails to comply with the Guideline & Specific Conditions laid down
by the State Board.

XXI. That the lessee shall submit Six monthly compliance report of
Environmental Clearance.

XXII That the project proponent/lessee shall comply all the
conditions/decision/ order/ judgments as per notified in ESZ(Eco Sensitive
Zone), ifany.

XXIIL That Rs. 25,000/~ has been acknowledged as onetime fee for
Environmental Clearance

That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-Plot No. - 7 and a separate Consent to Operate is required

i i S re
to be obtained for any other Mineral mining/ processing/ beneficiation Plant/procesf:ﬁ:'_ '
any and for any addition/ modification/ alteration or change in process. SNAS
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Regional Office Pali

Rajasthan State Pollution Control Board

—Larn SA-6, Mandia Road, Industrial Area, Pali
NN Phone: 02932-231616
W
Registered
File No F(Mines)/Pali(Desuri)/1816()/2018-2019/2146-2147
OrderNo  2018-2019/Pali/3949 Date:  07/01/2019
Unit 1d : 97,208

9 That all other General Conditions enclosed as Annexure shall be strictly complied with.

10 That this Consent is subject to the conditions as stated above and general conditions as
stated in Annexure. Further, the mining unit will comply with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and any such conditions as may be
specified from time to time by the State Board under provisions of the aforesaid Act.

11 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/ unit/ project proponent.

12 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

Encl: As Above
Yours Sincerely

Regional Officer
Copy To:-

1 Master File .
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Regional Office Pali

Rajasthan State Pollution Control Board
;:l_“llf__m‘l_u_—_ SA-6, Mandia Road, Industrial Area, Pali
Y - - gy e
Enans Phone: 02932-231616

Repistered

Ille No F(Mines)/Pali(Desuri)/1815(1)/2018-2019/2142-2143
OrderNo — 2018-2019/Pali/3951 pate: 07/01/2019
Unit 1d 97,219

M/s Surya Marketing
Plot No, - 5, at near village - Nadol, Tehsil - Desuri & Dist, - Pali 306603, Nadol
Tehsil: DesuriDistrict :Pali

E<Mail : shekhawatsuryapratapsingh@gmail.com

sub:  Grant ol Consent to Operate  under section 25(26) of Water (Prevention & Control of
Pollution) Act, 1974 for your  Minor Mineral Mine at near Village-Nadol, Tehsil-Desuri,
District- Pali (M.L.No-Plot No.-8 ).

Rel: (i) Your application dated 28/12/2018
(1) Received at R.O 28/12/2018

Sir,
In view of the details  submitted vide your above referred application documents, the
Consent to Operate under section 25/260f Water (Prevention & Control of Pollution)
Act, 197405 hereby granted for carrying mining activities. This consent is to the following
stipulations:-

1 That this consent is being granted in favour of M/s. Surya Marketing, a Mine of Minor
Mineral  having  M.L.No.-Plot No.-8 in an area measuring 3.0000 Hectares at/near
Village-Nadol  Tehsil-Desuri,District-Pali.

2 That this consentis valid for a period from 28/12/2018 to 30/11/2023

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 GRANITE 200000.0000 TPA

4 That you shall maintain the condition of zero waste water discharge from your mining
unit,

534

That your mining will not intersect the Ground Water Table during thggngggs
and the permission from the Central Ground Water Authority shall be
Intersection of Ground Water Table/ abstraction of ground water, if ariy
copy ol the same to the Board.,

nt period
ained  for

£1” submit a

Lof
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Regional Office Pali

= Rajasthan State Pollution Control Board F
— Ropston SA-6, Mandia Road, Industrial Area, Palj :
W Phone: 02932-231616

A\ | /g
Registered
File No F(Mines)/Pali(Desuri)/1815(1)/2018-2019/2142-2143
Order No 2018~2019/Pali/3951 Date:  07/01/2019
Unit Id : 97,219
6

I That suitable air pollution control arrangements will be installed to control

fugitive air emissions generated from the process or handling of raw materials.

IL. That no trade effluent will be generated from the process. The domestic
effluent, if any shal] be treated through Septic tank/ Soak pit.

IIL. That the lessee shall submit new approved mining plan before expiry of
Submitted mining plan/Scheme,
IV. That the mining shall be ca

rried out as per submitted approved mining
Plan/scheme.
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Regional Office Pali

——

—_— Rajasthan State Pollution Control Board
___—-\/R—‘B" SA-6, Mandia Road, Industrial Area, Pali
G e 29

et Phone: 02932-231616

W

Registered

File No F(Mines)/Pali(Desuri)/1815(1)/2018-2019/2142-2143
OrderNo  2018-2019/Pali/3951 Date:  07/01/2019

Unit Id :

7

97,219

That the project proponent/lessee shall also strictly comply following specific
conditions:-
1. That this consent is issued to the unit on the basis of documents submitted by
the applicant, if any discrepancies is found in the document/facts submitted by
the unit then the consent shall be treated as revoked without any further notice
and the unit shall be liable for action in accordance with provisions of law.
1. That this consent is valid subject to the fulfilment of the other entire
statutory requirement in other laws/acts/rules as applicable & all orders,
directions, guidelines and standards laid down by the board from time to time
shall be complied with.
111 That this consent “does not absolve the project proponent from the other
statutory obligations prescribed under any other law or any other instrument of
force. The sole and complete responsibility, to comply with the conditions laid
down in all other laws for the time being in force, rests with the
industry/unit/project proponent”.
IV. That the project proponent shall obtain Environmental Clearance and/or
wildlife Clearance from the Standing Committee of the NBWL, if and as may be
required under the Environmental Protection Act, 1986 or the wildlife
(Protection) Act, 1972 and any orders of the Hon’ble NGT or the Hon'ble
Supreme Court.
V. That this Consent is granted for the production capacity up to Granite 200000
TPA, Matric Ton Per Annum.
VL That the lessee shall not increase the production beyond the consented

Production capacity.

VIL That the lessee shall apply for renewal of this consent at least 120 days in é_b,.%/w

advance prior to expiry date of this consent letter else additional fee shall have

to be deposited in accordance with the Rajasthan Water & Air (Prevention & A
: (3‘\'\’{ : r,\r"j\‘i\
Control of Pollution) (Amendment) Rules 2016. 0 e N
VIIL That the lessee shall have to comply with the Guidelines for Abatement of e _{‘ ot {?\j-'\..q“
EAR N

pollution from mining operations issued by the Board vide letter no F.14(38)
policy/RPCB/ Plg./ 2786-2817dated 15.07.2011. The guidelines are available on
website of the board (www.rpcb.nic.in).

IX. That the lessee shall comply with the standards, with respect to National
Ambient air Quality, as prescribed vide MOEF notification No. GSR 826 (E) dated
16th November, 2009.

X. That the lessee shall comply with the MOEF notification $.0.2731(E) dated
09th September, 2013 and amendments thereafter.

XL That the lessee shall develop plantation as per specified norms inat least
33% of the lease area to maintain ambient air quality around the lease area.
XI1. That the lessee shall submit point wise compliance of this consent orderat
the time of commissioning of the project or as per schedules mentioned in the
guidelines for Mining Industry by State Board.
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Regional Office Pali

Rajasthan State Pollution Control Boa d

of ¥ o Yali
AL SA-6, Mandia Road, Industrial Area, Pali
Raasthan ‘ ' s
| v (02932-231610
Sy Phone:
A i

Registered
File No F(Mines)/Pali(Desuri)/1815(1)/2018-2019/2142-2143
OrderNo  2018-2019/Pali/3951

Date: 0770172019

Unit Id : 97,219

XIIL That the lessee shall comply all the conditions as imposed in
Environmental Clearance letter issued from District Level Environmental Impact
Assessment Authority,Pali, Rajasthan vide letter No. DEIAA/ Pali/Sectt.
/Project/Cat.B2/EC/18-19/424, dated 30/11/2018.
XIV. That, the lessee shall obtain separate consent to establish for any
additions/changes/alteration/expansion.
XV. That in compliance with NGT order dated 15/07/2015 in the matter of M.A,
No. 680 of 2015 Original Application No. 123/2014 you are directed to remain
aware about each decision/ order/ judgments in this regard and comply the
same.
XVL That this consent is issued without physical verification of the mine area,
and on the basis of the copies of valid lease agreement by Mining Department,
and Environmental Clearance letter issued from District Level Environmental
Impact Assessment Authority,Pali, Rajasthan vide letter No. DEIAA/ Pali/Sectt.
/Project/Cat.B2/EC/18-19/424, dated 30/11/2018, affidavit and other relevant
documents submitted by the lessee. And if on verification any violation is
observed this consent shall be revoked /refused without any notice and legal
action shall be initiated accordingly.
XVIL That this consent is subject to any order or direction from any Court of the
competent jurisdiction,
XVIIIL That top soil shall be stacked separately and used for plantation &
agriculture.
XIX. That no natural watercourse and/or water resources are obstructed due to
any mining operation. Adequate measures shall be taken for protection of the
older-streams, if any, emanating / passing through the mining arca during the
course of mining operation.
XX. That this Consent is liable to be revoked, ifany complaint regarding Air,
Water and Noise pollution is received and found correct after verification and
in case Unit fails to comply with the Guideline & Specific Conditions laid down
by the State Board.
XXI. That the lessee shall submit Six monthly compliance report of
Environmental Clearance.
XXII That the project proponent/lessce shall comply all the
conditions/decision/ order/ judgments as per notified in ESZ(Eco Sensitive
Zone), if any.
XXIIL That Rs. 25,000/- has been acknowledged as onetime fee for
Environmental Clearance

8 That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-Plot No.-8 and a separate Consent to Operate is required
to be obtained for any other Mineral mining/ processing/ beneficiation Plnnl/pmcu,-s?"qn'l’iw
any and for any addition/ modification/ alteration or change in process. " o

1
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Regional Office Pali
_— Rajasthan State Pollution Control Board
—jﬂl\\_//v\fv\j SA-6, Mandia Road, Industrial Area, Pali
Nt O P i Phone: 02932-231616
|
Registered
File No F(Mines)/Pali(Desuri)/1815(1)/2018-2019/2142-2143
OrderNo  2018-2019/Pali/3951 Date:  07/01/2019
Unit Id : 97,219

9 That all other General Conditions enclosed as Annexure shall be strictly complied with.

10 That this Consent is subject to the conditions as stated above and general conditions as

11

12

stated in Annexure. Further, the mining unit will comply with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974and any such conditions as may be
specified from time to time by the State Board under provisions of the aforesaid Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Act or the Rules made

thereunder.

Encl: As Above

Copy To:- W)
1 Master File. } Miﬁ%‘

Yours Sincerely

Regional Officer
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